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CORAM 3 Hon'kb le Dr, RK. Slxina. JM g

Hon'ble Mr, DS, Bagweja, A.M/
ORICINAL APPLICATION NO, 1192 OF 1987

1, pPhoolmati Devi W/e Late Ved prakash i
2¢ Raghuvir Singh

3. Rajendra Babu

43 Raj Kumer

S« Dreév Sinch

6, Gyan Saran Nagar

7. Pushpraj Sinch

8, Rajesh Kumér Khanna

( All sons of Late Ved Prakash )

9. Km, L2 lite Kumari

10, Km, Swadesh Kumari
1l Km, &Anjitea Kumari

( All daughters of Late Ved pPrakash )
R/e Nagla Rati , Nedr Rajlway Quarter,
Post Tundla, District-Ferczabady

seos ﬁppliciﬂl'-l ¢

(By Advocate Shri A.S, Diwakar)
Versus
1, Union ef India threuch Secretary,
Ministry ef Railway, Secretariat,
New Delhi,

2y Divisional Railway Manager,
Nert hern Rajilway, Allahabad,
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3. Assistant Mechanical Engineer St esm,
Nert hern Railway, India, District-Agra,

44 Loce Fereman Stesm,
Next hern Railway, Tundlg,
District.Agra.

5¢ Time Keeper Steim, Nerthern Railway, Tundla,
District-hAgra,

ssese, RESpP ondents g
(By Advecate Shri Amit Stha lekar)

QR DER
By Hon'tle Dr. R,K, Saxena, Member (J)

14 This O/ was originally filed by ene Ved
prakash whe died during the pendency of the case and
thus his heirs Smt. Pheolmati Devi, Rabhuvir Singh,
Rajendra Babu, Raj Kumar, Drév Jingh, Gyan Saran Nagar,
Pushpraj Simgh, Rajesh Kumér Khanna, Km, Lalita
Kumari, Km, Swadesh Kumari and Km. Anits Kumari

were substituted. The case of Late Ved prakash

is that he was appointed @s a Callman en 5,531958

in class IV service under the respendentsy From

the year 1958 enwards the said Ved Prakash had been
working in Grade III but he was always paid the

salary ef gridde IV empleyeey Theugh in the accident
which had egcured on 15.,%.1973 in which his right hand
wés lest, he cemtinued in the jeb ef grade III.

He made representatien but with ne result /hence this
Original Applicetien was preferred seeking the

relief thet the salary ef grade III empleyee he
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directed te be given te the present applicants fer
the serviges rendered by late Vd prakash frem 1959
to his date of degth 5,.1,1988,

2. The respendents have contested the case

en the greund that the applicant was appeinted as
class IV empleyee and he continued as such threugheut
his servige, It is eategerically denied that the
épplicant was ever given jeb of class III, It is
emphasised that whatever record is available with
the respendents , it indicdtes enly appeintment

dnd duties of class IV empleyees giv'on to and dkxghxynn

diischarged by Late Ved prakash,

34 The applicant had filed rejeinder in whieh
the greunds which were taken in the eriginal
dpplicatien,were reaffirmed,

4.4 We have hedard Shri A5, Diwekar ecsunsel
fer the applicantsand Shri Agit Sthalekar fer the

respendemts, We have alse perused the regerd,

Sl The magin questien fer degisien in the case
is whether late Ved pPrakash had averred discharged
the duties of class III empleyee, Since ved
Prakesh Bus cems with Lhis pisd, She ouie ihae

en him te establish that he ﬁgﬁaisciﬁrged hi-;

{wg-.e duties ef class III emp loyees, We find that

ne decumentary evidence in his suppert has been
breught en recerd, The enly evidence available with

late Ved prakash thet varieus represeptatiens made
by him te the respendents. In eur epinien thaz;:
/

representatiens ¢annet take place of Substantjye



piece of evidenge for establishing the ¢laim of the
applicanty, The respendents en the ether hand had beep
censtant ly stating that late Ved prakash was appeinted
@s Khalssi in class 1V categery and centinued teo
dischirge the duties accerdingly

6 g In view of these faects and circumstances
we ceme to the cenclusien that the Orjiginal

Applicatien is deveid ef merits and it is, therefeore,

disejssed, Ng erder as te cests,
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MEMBER (A} MEMBER (J)



